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Date of Pronouncement| 15.12.2023

ORDER

Per Bench :-

Both these appeals filed by the assessee are directed against the order
dated 19.6.2023 passed by the learned CIT(A), National Faceless Appeal
Centre, Delhi and they relate to A.Y. 2010-11 & 2011-12.

2. None appeared on behalf of the assessee. However, the assessee has
filed a petition seeking withdrawal of both these appeals. In the petition, it is
stated that the assessee had already filed appeals for the above said years
manually before the ITAT against the very same orders of the learned CIT(A)
and they have been numbered as ITA No. 2820/Mum/2023 &
2821 /Mum/2023 respectively. However, on the advice of some friend, the
impugned two appeals have been again filed by the assessee in electronic

mode, which has resulted in filing of duplicate appeals. Accordingly, it is



Ramnik Sushil Chaudhry

prayed that the Tribunal may permit the assessee to withdraw both these

appeals filed for second time.

3. We heard learned DR. Having regard to the submission made by the

assessee, we dismiss both the impugned appeals as withdrawn.

4. In the result, both the appeals filed by the assessee are dismissed.

Order pronounced on 15.12.2023.
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